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Corporate Person intend to Liquidate itself on a declaration from majority of
Directors of the Company. As a sequel this Application being moved U/s. 59 of the

Code is eligible for Adjudication by the Tribunal.

15. While perusing the Application and the Final Report of the Liquidator it is noticed

that th€ Corporate Person has duly complied with the provisions of the Code as well

as with the IBBI Regulations.

16. That, the Liquidator has duly realised the Assets ofth€ Corporate person and has duly

distributed the money came from realisation among the stakeholders. It is also noticed

that the Liquidation Expenses were also met.

18. That, there is not any statutory liability upon the Corporate Person. And also there is

no representation by any ofthe Statutory Authority opposing this Application.

l9.Hence, it is my conscientious view that, the Corporate Person has Voluntarily

Liquidated itself as per the provisions laid down by the Code and by the IBBI

Regulations.

20. Accordingly, this Bench, as per the provision laid down U/s. 59 (8), hereby orders to

Dissolve the Corporate Person directing the Liquidator to file copy of this Order with

the Registrar of Companies, Mumbai and Insolvency and Bankruptcy Board of India

(IBBI), New Delhi within 14 days of receipt ofCertified Copy ofthis Order.

2l.The Corporate Person is Dissolved Accordingly. Application bearing no. CP (lB)

l5l0/MB/2018 UA. 59 (7) is Allowed. To be consigned to Records.

Dated:30.08.2018 M. K. SHRAWAT
MEMBER (JUDICIAL)
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17. That, as on date the Corporate Person does not having any Assets or Liabilities in its

Books. The affairs of the Corporate Person are totally wound-up and Assets are

Liquidated.
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